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JUDGMENT

1. The case of the prosecution briefly, is that on 29/11/15, at 

aabout 5:45 am, the complainant ASI Mahesh Baishya lodged a FIR before 

Officer-in-charge  of  Guwahati  GRP station,  alleging  inter-alia  that  it  was 

informed that the RPS staff who were deployed to the duty of escort of Dn. 

BG Express train,  were waiting at the main gate to the platform no.4 of 

Kamakhya  railway  station  with  two  persons  apprhended  with  three  bags, 

containing suspected ganja. Accordingly, he alongwith his staff immediately, 

rushed to the spot and recovered 35 kgs of suspected ganja from the said 

bags. The said recovered suspected ganja was seized and drew and preserved 

the samples for examination by FSL, Kahilipara. After necessary 
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inquiry, it was came to know the names of the said two persons as Malbar 

Khan and Ratan Ghosh who came from Dimapur to Kamakhya railway station 

by the BG Express train to sale the recovered ganja. But they were caught 

red-handed while alighting from the train with the ganja by the RPF staff. 

The accused persons alongwith the 35kgs of suspected ganja were brought 

before the Officer-in-charge, Guwahati GRP station. 

2. Accordingly,  the  Guwahati  GRPS  Case  No.204/15  was 

registered and the investigation was initiated. During the investigation, the 

I/O visited the place of occurrence, drew a sketch map of the same and 

recorded the statement of the witnesses. In the meantime, the samples were 

sent  to  FSL examination  to  get  confirmation  of  nature  of  substances  so 

recovered. The FSL report was accordingly, received which indicated that the 

samples  gave  positive  test  for  cannabis  (ganja).  At  the  end  of  the 

investigation,  the  I/O  having  found  prime-facie  case  well  established, 

submitted the charge-sheet against the accused persons to face trial in the 

court. 

3. Immediately after the accused persons brought to the court, 

they were furnished with the relevant copy of the case. After hearing of the 

parties and on perusal of material on record, the charge u/s 20(b)(ii)(C)/29 

NDPS Act was framed against the accused persons. The charge so framed was 

readover and explained to the accused persons who pleaded not guilty and 

claimed to be tried. 

4. The  prosecution  during  the  trial,  examined  as  many  as,  5 

witnesses including the I/O to support its case. In the statement recorded u/s 

313  CrPC,  the  accused  persons  denied  the  allegations  of  possessing  of 

cannabis(ganja) so recovered. But they declined to adduce any evidence. The 

argument of the parties was heard at length. 

5. POINTS FOR DETERMINATION :   

 a] Whether on 29/1/15 and before, the accused persons had  

     conspired to do illegal trafficking in commercial quantity of    

     cannabis (ganja) ;

b] Whether on 29/1/15 at around 5:45 am, at the platform no.4   

    of Kamakhya railway station, Guwahati, the accused persons in  
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    furtherenace of aforesaid conspiracy of them, were caught red  

   handed while in conscious possession of 35kgs of cannabis (ganja) 

    kept in four black polythene packets further kept in three black  

    bags ;

DECISION AND REASON THEREFORE :

6. The prosecution examined the complainant Sri Mahesh Baishya 

as PW1. He deposed that on 29/11/15, he was wile working at Kamakhya 

outpost, as Sub-Inspector of police and on that day, in-charge of the police 

outpost,  Inspector  Dinesh Medhi  received  an  information  from Nayak  Nur 

Mahammad Ali, who was on night duty at Kamakhya railway station that some 

ganja has been found on possession of some persons/passengers, coming on 

BG.  Express  train  from Dimapur  and  accordingly,  after  receiving  the said 

information,  Inspector  Dinesh Medhi  asked him to go to Kamkhya railway 

station.  As  per  said  direction,  he  went  to  Kamkhya  railway  station  at 

platform no.4 by making a GD Entry no.589 dated 29/11/15. Ext.1 is  the 

certified copy of GDE No.589 dated 29/11/15. 

7. PW1  further  stated  that  after  going  to  Kamakhya  railway 

station at platform no.4, near entrance gate, Nayak Nur Mahammad Ali and 

Havildar (RPF) Narayan Das handed over the accused persons with three bags 

containing ganja. Havildar Narayan das told that 'while he was on escorting 

duty in the BG Express train, he found the two accused persons, getting down 

from the train,  having  the said bags  in  their  hands  and on suspicion the 

accused persons were apprehended and after opening of the bags in their 

possession,  found  three  packets  containing  ganja.'  After  receiving  the 

accused  persons  with  the  bags,  he  inquired  the  accused  persons  who 

confessed that  the said bags  belonged to them. He opened the bags  and 

found  containing  ganja  in  all  the  bags,  in  four  packets.  While  one  bag 

cotained two packets, other two bags were found one packets each. One 

packet was found wrapped by green colour polythene and other packets were 

wrapped by black coloured polythene. Thereafter he informed the same to 

the  Officer-in-charge,  GRPS.  Guwahati,  Pradip  Talukdar,  Inspector  who 

authorised him to take necessary steps as per provisions of NDPS Act.  He 

proved the authority letter vide Ext.2. 

8. Thereafter, PW1 stated that he took the wiehgt of ganja by a 
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manual weighing scale from the nearby, scrap dealer namely; Guddu Basfor. 

He seized the weighing balance scale vide Ext.3 with his  signature.  After 

weighing the entire ganja found in four packets, from the possession of the 

accused persons in three bags, it was found to be weighing 35kgs. in total. 

After weighing the ganja, he seized the same alongwith the three bags which 

contained  the same vide  Ext.4  with  his  signature.  He took  samples  from 

seized ganja at the place of occurrence in prsence of witnesses and took 

their signatures thereon. Thereafter, he handed over the accused persons, 

seized ganja and the samples being drawn by him from the seized ganja, to 

the Officer-in-charge, Kamakhya GRP outpost and lodged the FIR vide Ext.5 

and 6. He proved the Ext.5 and 6.

9. He deposed that all the seized ganja was deposited by him in 

GRPS malkhana vide MR No.71/15. MRExt.1 is bag containing one packet of 

ganja, MRExt.2 is the bag containing two packets of ganja, MRExt.3 is the bag 

containing loose packet of ganja and MRExt.4 is duplicate sample of ganja 

being drawn by him. 

10. There is no dispute raised by the accused persons regarding 

nature of contraband found in the three bags. However, PW2 Sri Dhrubajyoti 

Hazarika is the foreinsic expert of FSL, Assam.  He stated that on 1/12/15 he 

received a postal  parcel  from his  Director,  DSF, Assam in connection with 

Guwahati  GRPS  Case  No.204/15.  The  parcel  consisted  of  one  exhibit, 

enclosed in a sealed envelope and the facsimile of the seal was found to be 

“KYQ:GRP”. The description of articles is one sealed envelope, marked as 

“A”  having  a  closed  polythene  packet  containing  24  grams,  of  dry  plant 

materials which was marked by him as DN-392/2015. On careful examination 

by United Nations Drugs Testing Laboratory mannual, it was found as follows ;

Ext.DN-392/2015 gave positive tests for cannabis (ganja).

11. PW2 filed the report vide Ext.7 with his signature. His report 

was forwarded by his Director.i/c U.Borah vide Ext.8. He proved both Ext.7 

and 8. There is no dispute raised by the accused regarding finding of PW2. 

However, PW2 disclosed that he did not find the remnants of the samples in 

the court. 

12. PW3 Noor Mahammad Ali is the constable of GRP. He deposed 

that on 28/11/15, he was posted at Kamkhya police outpost. On that day he 
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was on night duty from 10 pm. he performed his night duty at Kamakhya 

railway station. On that day at about 4:30 am, when the Dn. BG Express train 

was standing at platform no.4 at Kamakhya railway station, then, RPF party 

called him over phone that two persons with ganja were apprehended  by 

them. Accordingly he went to platform no.4 and found the accused persons 

with bags, caught by RPF personnel. Therefore, he informed the I/C of the 

outpost immediately. In the meantime, one Inspector of RPF arrived at the 

spot. Thereafter, his I/C deputed SI Baishya (PW1) who came and took the 

accused persons with ganja to the police station. 

13. In the cross-examination, PW3 stated that on the fateful day, 

RPF personnel handed over the accused persons to him along with three bags. 

The RPF officials did not consist of gazetted officer. He was not aware that 

fromwhere  the  accused  persons  were  apprehended  by  the  RPF.  On  the 

railway plateform, the RPF Inspector opened the bags and he saw ganja in 

the bags. 

14. The evidence of PW4 Narayan Das who is the Havildar of RPF, 

is that on 28/11/15, he was at the train escort party, travelling in BG Express 

train from Dimapur to Kamakhya railway station. When the BG train came to 

Kamakhya railway station, about 12 passengers caught the accused persons 

with  three  bags  and  called  him  as  I/Cof  RPF  scort  party  to  search. 

Accordingly, he rushed to the spot alongwith his staff. He found the accused 

persons were held by the public and he opened the three bags carried by the 

accused persons which contained ganja. Hence he took the bags with the 

accused persons to Kamakhya railway station and informed GRPF. When the 

GRPF officials came, he handed over the accused persons with 3 bags. The 

GRP officials seized the ganja. The public found the accused at Kamakhya 

railway station. The GRP officials took the weight of ganja which was 35kgs. 

The weight was taken by mannual balance instrument. He proved the seizure 

list vide Ext.4. 

15. In the cross-examination, PW4 stated that he was present at 

the time of taking weight of ganja at Kamakhya railway station. The ganja 

was  packed  in  polythene  packets  and  kept  in  the  bags  of  the  accused 

persons. When the weight was taken, the polythene packets were not opened 

and as such, it was suspected that packets containing ganja. GRP officials 

inspected the polythene packets and confirmed it containing ganja. He was 
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not  aware if  the  weight  of  the  ganja  was  taken in  presence of  gazetted 

officer or not. Thus the evidence of PW4 makes it more clear regarding way 

of leading to apprehension of the accused persons with the bags containing 

ganja and the manner of taking weight of the contraband by GRP officials.  

16. PW5 Dinesh Medhi is the I/O of the case. He stated that on the 

fateful day, he was posted at Kamakhya GRPS and that day, the O/C Pradip 

Talukdar  entrusted  him  to  investigate  the  case.  Prior  to  that,  the  RPF 

petrolling  party informed to the IO/C that during petrolling at the Kamakhya 

railway station, two persons alongwith three bags containing suspected ganja 

were apprehended and sought for police intervention. Accordingly, the O/C 

authorised PW1 who went to Kamakhya railway station and the seized the 

contraband articles as per law and took the accused persons alongwith the 

RPF officials and produced before him. During the investigation, he examined 

the witness and the accused persons. The accused persons confessed that 

they brought the contraband articles from Dimapur for the purpose of selling. 

He arrested the accused persons. He sent the contraband's samples for FSL 

examination. He received back the FSL report which gave positive test for 

cannabis. At the end of the investigation, he informed the higher authority 

and  finally  submitted  the  charge-sheet  against  the  accused  persons  vide 

Ext.9 with his signature. 

17. From  the  above  evidence  of  the  prosecution  witnesses,  it 

appears that there is no independent witness examined in the case. Thus all 

the prosecution witnesses are official persons. They corroborates each other 

on  the  material  point  in  the  sequences  of  event  of  the  case  leading  to 

discovery of contraband articles in the three bags of the accused persons. But 

the accused persons denied that such contraband articles were recovered 

from them. In (2015) 17 SCC 554, Baldev Singh vs. State of Haryana, it was 

held that  there  is  no  legal  proposition  that  evidence  of  police  officials  

unless supported by independent evidence is unworthy of acceptance. 

Evidence  of  police  witnesses  cannot  be  discarded  merely  on  the  

ground  that  they  belong  to  police  force  and  interested  in  the  

investigation and their desire to see the success of the case. Prudence 

however,  requires  that  the  evidence  of  police  officials  who  are  

interested in the outcome of  the result  of  the case needs  to be  

carefully scrutinised and independently appreciated. 
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18. Thus from the above law, it is clear that the evidence of the 

official witnesses needs careful appreciation to assess their credibilty. From 

the case record, it appears that it was PW4 who first detected the carrying of 

ganja  by  two persons  who were held  by  the public/  passengers  of  train. 

There is no denial of the fact that PW4 was on escort duty in the BG Express 

train  running  from Dimapur  to  Guwahati  Kamakhya  railwy  station  on  the 

fateful  day.  PW4  belongs  to  RPF  organisation  which  is  deployed  for  the 

purpose of train security in general. Thus he is not a member of local police. 

PW4 received the information that two persons were held up by the local 

passengers for carrying suspected ganja in their luggages. Once he got the 

information, he rushed to the spot and found the accused persons with three 

bags containing suspected ganja after opening the same and he immediately, 

informed the local police. PW4 is found to be a Havildar of RPF. 

19. learned counsel for the accused persons submitted that the 

contraband was  first detected by the official like PW3 and 4 who are not  

superior officer in the rank to a peon, sepoy or constable and PW4 did not 

record the information in writing so received by him, prior to his proceeding 

to the place of occurrence. Thus there is clear violation of the provisions of 

section 42/43 of NDPS Act and thus the investigation is vitiated under the 

law.  Apart  from that  the  prosecution  failed  to  examine  any  independent 

witness whereas the occurrence took place at a public place like railway 

station, he maintained.  Therefore, he submitted that the accused persons 

are entitled to be acquitted from the charge of the offence. 

20. Per contra, learned Addl. Public Prosecutor submitted that the 

public place includes railway station. He submitted that PW4 and neither any 

officials had prior no information of illegal trafficking of ganja in the train to 

reduce to writing. PW4 only received an information that two persons were 

held up by the public/ passengers of train with three bags and accordingly, 

he  rushed  to  spot  and  detected  carrying  suspected  contraband  by  the 

accused persons in the bags. Therefore, recording the such information does 

not arise. Moreover, he submitted that since there was no prior information 

of such illegal trafficking of ganja, there is no need of any psecifc official 

above the rank of peon, sepoy or constable. Unless PW4 did not sung into 

action, the culprits would have escape from the hands of law and hence, 

there is no infirmity in the prosecution, he maintained. 
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21. Again, it is placed on the record the decision with reference 

to witness of the prosecution which is reported in 2008 (3) GLT 888 H. Kala 

Singh  &  anr.  vs.  State  of  Meghalaya,  it  was  held  that  Criminal  Trial-  

Witnesses-  Police witness- Conviction of the basis of testimony of  

police officials- Whether permissible- Held, yes, if the testimony of 

police officials is found credible and trustworthy- Corroboration by  

independent witness held not necessary- NDPS case- Seizing officer  

and  investigating  officer  being  the  same  person-  Criminal  

investigation whether vitiated- No evidence to show if the accused  

were prejudiced- Investigation not vitiated. 

22. It is already found that there is no independent witness was 

examined in the case. It cannot be denied that any of the police officials had 

prior information of illegal trafficking of ganja by two persons in BG Express 

train on the fateful day. It was PW4 who is RPF official, had first received the 

information  of  apprehension  of  two  persons  with  bags.  In  that  time, 

admittedly, PW4 had no prior information that those appehended persons by 

some passengers had in possession of contraband substances. Thus unless, PW 

had no prior information, he is not bound to reduce the said information into 

writing. It appears from the evidence of PW4 he immediately, rushed to the 

spot  and  after  discovery  of  contraband  substances  in  three  bags  of  the 

accused persons, he informed the local police. Therefore, in absence of prior 

information, the case of the prosecution is not hit u/s 42/43 of NDPS Act. 

Apart  from  that  unless  PW4  apprehended  the  accused  persons  with  the 

contraband articles in their bags, it was not possible for PW1 and other police 

officials  would  not  have  able  to  catch  the  accused  persons  with  the 

contraband.  Hence  the circumstances  does  not  suggest  that  there  is  any 

illegality committed in the case. 

23. It appears from the evidence of PW3 that he was informed by 

PW4 about the apprehension of accused persons with contraband articles. 

PW3 is  the  police  contable  and as  such,  he  apparently,  informed the in-

charge, of GRPS immediately. There is constancy between PW3 and 4 on the 

material point. There was no scope for PW3 to reduce the information into 

writing since he is a constable. Therefore, PW3 rightly reported it to his in-

charge.  Further  when  PW3  received  the  information  from  PW4,  he 

immediately, informed his in-charge who entrusted PW1 to go to the spot. 

The evidence of PW1 shows that before leaving out to the spot, PW1 
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recorded the said information in to writing vide Ext.1 which is the relevant 

GDE  of  the  case.  Therefore,  it  cannot  be  said  that  the  information  so 

received was not reduce to writing during the investigation in compliance of 

section 43 of NDPS Act.  There is no dispute that PW1 received an authority 

letter from his superior officer to proceed in the case vide Ext.2. Hence PW1 

was empowered and authorised to search and seizure of contraband articles. 

24. Further the evidence of PW1 shows that he found the accused 

persons were handed over to him by PW3 and 4 with the bags, containing 

ganja at the railway platform. Now, it comes to the notice that there is no 

evidence on record that the personal search of the accused persons was not 

made at  any point  of  time.  Only  their  bags  were searched without  prior 

information. Hence compliance of section 50 of NDPS Act is not necessary in 

the case. It appears that PW1 after receiving the accused persons with their 

three bags, collected a mannual balance scale and took weight of the same. 

He also, collected the samples of contraband articles on the spot for the 

purpose of FSL examination. PW1 also, proved the seizure list of contraband 

vide Ext.4. Apart from that PW1 seizued the mannual balance vide Ext.3. It is 

true that there was no independent witness for seizure of contraband articles 

from the accused persons. But from the evidence of PW3 and 4, it cannot be 

disbelieve  the  version  of  PW1  at  all.  Moreover,  it  cannot  be  expected 

normally any local person present at railway platform. All the persons come 

to platform to move out to the destination. Thus it was not possible for PW1 

to get corroboration from any independent witness in the process of seizure 

of ganja from the accused persons at the railway platform. Thus it is held 

that seizure is rightly proved by PW1 against the accused persons. 

25. Thus from the evidence of PW1 which is corroborated by PW3 

and 4 on every sequences of event that he recovered 35kgs of ganja from the 

accused persons which were kept in three bags, containing the ganja in four 

polythene packets to its seizure. PW1 gave details of the method of drawing 

samples out of recovered ganja which  was sealed by him as confirmed and 

supported by PW2. It also, not in dispute that the seized ganja was kept in 

the malkhana. It is correct to say  that the register of malkhana was not 

produced to confirm it. But it is part of the police station and its movement 

would create problem in normal functioning of police station. However, the 

MR number in the case, so recorded, affirms that the contraband ganja was 

kept in safe custody of the police station. PW1 could identify the MRExt.1 to 
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4 produced during the trial. Further the evidence of PW1 is supported by PW5 

who investigated the case as per direction of Officer-in-charge of the police 

station.  The  evidence  of  PW5  shows  that  he  sent  the  sample  to  FSL 

examination.  Subsequently,  he  collected  the FSL report  vide  Ext.7  and  8 

which  are  proved  by  PW2.  Apparently,  there  is  no  dispute  that  the 

contraband  was  cannabis.  Hence  PW5  filed  the  charge-sheet  against  the 

accused persons vide Ext.9. 

26. From the above evidence of  prosecution witnesses,  it  clear 

that the 35kgs of ganja was recovered from the accused persons carried in 

three bags which was duly seized by PW1. It is correct to say that no journey 

railway tickets were recovered by PW1 from the accused persons. But the 

accused persons were caught with huge quantity of contraband ganja from 

railway platform and by railway passengers initially. Therefore, it is special 

konwledge of the accused persons regarding not possessing any rail tickets 

u/s 106 of Evidence Act, it is burden of the accused persons to prove the fact 

why they were in possession of journey rail tickets. 

27. From the statement of the accused persons recorded u/s 313 

CrPC, it appears that the accused persons took the plea that some passengers 

asked them to carry the bags under prestxt to call a rickshow and in the 

meantime, the police caught them. They denied the possession of the bags 

containing ganja neither they wanted to say that they had no knowledge of 

contraband kept in the bags. Thus it is  burden of the accused persons to 

prove that they were not mental state to commit such crime as alleged by 

the prosecution. It is probable that they may be right since no rail tickets 

were recovered from them which indicates that they might not travel by BG 

Express train on the fateful day. But the versions of PW1, 3 and 4 does not 

corroborate the above claim of the accused persons. The evidence of PW4, it 

was the some passengers who caught the accused persons for carrying the 

bags suspiciously and thus it was informed to PW4 who was in the escort duty 

of BG Express train. Had there been another person involved in trafficking of 

the ganja by train, the accused persons ought to have report it to PW1, 3 and 

4 immediately. But the evidence on record does not disclose so. If they were 

the railway porter, they ought to have produced the relevant documents to 

show that they were in in conscious possession of the contraband ganja. In 

Baldev case (supra), it was held that once the physical possession of the  

contraband by the accused has been proved, Section 35 of the NDPS 
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Act comes into play and the burden shifts on the appellant-accused to 

prove that he was not in conscious possession of the contraband. 

28. In the instant case also, the evidence on record proves clearly 

that the accused persons were found in illegal possession of 35kg of ganja 

which was sezied from their possession containing in three bags. The plea so 

taken  by  the  accused  persons  to  prove  that  they  were  not  in  conscious 

possession of the seized ganja. But the accused persons failed to adduce any 

such evidence to draw a different view from the prosecution case. Hence 

there is no bar to presume u/s 35 of NDPS Act that the accused persons were 

conscious of possessing the seized 35kgs of ganja carried in three bags. Thus 

from the evidence on record, it appears that both the accused persons both 

involved in trafficking the contraband ganja and they agreed to conspire to 

commit the crime together but caught red-handed. It is correct to say that 

there is apparent lapse in the investigation of the case. But in (2010) 4 SCC 

445 Bahadur Singh vs. State of Haryana, it was held that with advancement 

of technology and availability of high-speed exchange of information, 

some of the provisions of NDPS Act, including Sec.42 have to be read 

in the change context ....  

29. If the evidence of the official witnesses are carefully perused, 

it  appears  that  they  tendered  natural  evidence  as  per  their  duty.  Mere 

absence of the independent witness, does not take away their reliability from 

every  dimensions  of  the  case  and  thus,  the  lapse  so  apparent  in  the 

prosecution case cannot dislodge its credibilty outright. There is no ground to 

disbelieve the versions of official witnesses particularly the evidence of PW4 

is from different organisation. Similarly, if PW4 had tendered false evidence, 

he would not have been corroborated by local police officials of the case. 

PW4 proved the seizure of contraband. In other words, there is no ground to 

disbelieve the versions  of  the  prosecution witnesses  who performed their 

respective  official  duties  without  having  any  previous  enmity  against  the 

accused persons. The evidence on record proves that on the fateful day, the 

accused persons carrying 35kgs of ganja in three bags, which is a commercial 

quantity in the eye of law, were caught at railway platform and the same was 

seized from their possession. No other view is plausible from the evidence of 

the prosecution. 

30. In the result, it appears that the prosecution has able to prove 
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its  case  against  the  accused  persons  beyond  all  reasonable  doubt. 

Accordingly,  the accused persons are held guilty u/s 20(b)(ii)(C)/29 of NDPS 

Act. The accused persons thus are convicted thereunder.  

31. The judgment is pronounced in the open court under the hand 

and seal of this court on this 11th day of December, 2017. 

Dictated and corrected by :

Shri C.Das,

Addl. Sessions Judge No.1,            Addl. Sessions Judge No.1

  Kamrup (M) Guwahati   Kamrup (M) Guwahati 

Transcribed by :

A. Pathak
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                      NDPS Case No.7/2016

Date 15/12/17 ;

The  accused  persons  are  produced.  Learned  Addl.  PP  and 

learned  counsel  for  the  accused persons  present.  This  order  is  passed  in 

continuance of the judgment dated 11th December, 2017 in the case. Heard 

the accused persons on the point of sentence which is recorded in separate 

sheets enclosed to the case record. 

The accused persons stated that they have families consisting 

children and old-aged parents to lookafter and they are poor persons and 

they carried the bags of others for money when they were wrongly arrested 

by  the police.  Apparently,  there  is  no  proof  of  previous  conviction  found 

against  the  accused  persons.  But  it  appears  that  they  are  involved  in  a 

serious crime of  carrying contraband articles which was seized from their 

possession. Such offence affects  the society as whole. Hence the accused 

persons are liable to face the consequences. 

After considering  the entire facts  and circumstances of  the 

case as well as, their age, character and antecedent, the accused persons 

are  sentenced  to  rigorous  imprisonment  for  12  years  each  with  fine  of 

Rs.1,00,000/- each u/s 20(b)(ii)(C)/29 of NDPS Act  i/d simple imprisonment 

for one year each. Furnish free copy of judgment to the accused persons 

immediately. The seized contraband shall be destroyed while other seized 

articles  shall  be  returned  to  the  owner  as  claimed.  The  period  already 

undergone  in  jail  by  the  accused  persons  is  set  off.  Furnish  a  copy  of 

judgment to the District Magistrate, Kamrup (M) Guwahati. 

Given under the hand and seal of this court on this 15th day of 

December, 2017. 

          As dictated. 

Shri C.Das

Addl. Sessions Judge No.1,

  Kamrup (M) Guwahati
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APPENDIX :

List of prosecution witness :

PW1 ... Mahesh Baishya ... s/o

PW2 ... Dhrubajyoti Hazarika ... fsl

PW3 ... Nur Mahammad Ali

PW4 ... Narayan Das

PW5 ... Dinesh Medhi ... i/o

List of defence witness :

Nil

List of documents exhibited :

Ext.1 ... GD Entry copy

Ext.2 ... Authority letter

Ext.3 ... Seizure list

Ext.4 ... Seizure list

Ext.5 ... FIR

Ext.6 ... FIR form

Ext.7 ... FSL report

Ext.8 ... Forwarding of  FSL report

Ext.9 ... Charge-sheet

Addl. Sessions Judge No.1

    Kamrup (M) Guwahati

  


